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For certain misconduct, departmental 
inquiry was held against the applicant and 
charges levelled against him were held 
proved. By order dated 15-11-1983, punish 
ment of removal from service was imposed 
and communicated to the applicant. In 
this application filed on 22-7-889  the 
applicant has prayed that the said order 
removing him from service be quashed. 

It appears that tuhan the appeal of 
the applicant against the order removing 
him from service was pending before the 
appellate authority, there was a fresh 
order dated 12-4-1984 re-appointing him 
in the railways. In this application, the 
applicant is also seeking quashing of the 
said order of re-appointment dated 
12-4-1984. 

It appears that after he was re-
appointed,again for certain alleged mis-
conduct, inquiry was held against the 
applicant and an order removing him from 
service was passed on 5-1-1987. That 
order was questioned before this Tribunal 
in application No.642/87. That application 
was disposed of by a Division Benth of 
this Tribunal directing the appellate 
authority before ibhom the order of removal 
was appealed to dispose of the appeal 
expeditiously. The appeal was heard and 
was disposed of confirming the order of 
removal. That order of removal is now 
challEnged again before this Tribunal in 
application No.367/88 which is still 
pending. 

As noted above in the first two 
paragraphs, the two orders that are 
questioned in this application are dated 
15-11-1983 and 12-4-1984. Both these were 
pas8ed before this Tribunal was establish 
According to section 21(2) of the 
Administrative Tribunals Act, 19859  
the application ought to have been: filed 
within one year from the respective dates 
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Perused the office objections and 
heard Shri R•U•  Goulay. He prays for two 
weeks time to file an application for 
condonation of delay. Prayer granted. 

Call on 26.8.1988.i 
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or within six months from the 
date on which this Tribunal was 
established whichever is later. 
Thus, against the impugned order 
the applicant ought to have filed 
the application on or before 1st 
May 1986. The application is 
filed on 22-7-1988. There is, 
thus, a delay of two years two 
months and 21 days in filing the 
application. The applicant hs 
not filed any independat appli—
cation, .. but in paragraph 6(e) of 
the application, the applicant 
had set out grounds and has 
pleaded for condonation of delay. 

The application is otherwise 
in order. It is dIrected to be 
registered. Application be 
posted before the B&ch on 
11-8..88,tohear the question of. 
limitation, preliminar heaFn 
and admission. 
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